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I. the Chairman of the CcllDadttee Oil Private Members' Bills and 
llelolutiana. bavina been autboriled by the Committee to piwent the 
Report on their behalf. preMDt this Fifth Report. 

2. 'nle Committee !Mt on the 28th JuJy, 1171, foll-. 

I. Allocation of time to tbe 8-olutian at ttem No. 2 let down in the 
Ult of Business for J'rtdmy, the 30th July, im. 

II. Cl...aa.tion and allocation of time for dileulllon of Billa (VW. 
Appedix). 

m. Examiaation of the follawtaa Comtitt.dicm (Amendment) BUJ1 
under Rule 294(1) (a) of the Ruis of Proceclurr.-

(1) The Comti\ution (Amendmmt) 81~1 1911 (A......,.. o/ 
ardcle 141 _. iMertioft of MW 9"1Cle IGA, etc.) by Shrl 
C. M. Stephen. 

(2) The Conatitutlon (Amendment) Bill, 1971 (AtMIMlmetlt of 
a'1idr 18) by Shrl c. K. Cbaadrappan. 

(3) The Comtituttoo (Amendment) BUI. urn (Atnnclftllftt of } 
article 51) by Shri C. K.. a..,..,.... 

(4) The Comtftutlon (Amenc!ment) Bm, 1171 (Amend"'"t of 
crrUtia 19, 22. nc.) by Shrt A. K. Gopalan. 

Allonnnt ef dtlw to Jtaoltdioft 

I. Shri Gadlldhar Saha wtso bad tabled the relOtution bad been invited 
to aUend the llttiftg. He did not attend. '"'9 Committee recommend 
that 2 boun be allotted to ~ rmolution. repntmi takinf over of clOled 
ihchn1al .. peuc enterprtllel. 

5. After ~ all llP*tl of dae allll, &tie Commfttee recom-
mend that U tbe BtUs be placed In ca~ry "B'. Tbe Committee recom-
.....S docaUoa of time for efth of the Bnll ., lhown tn column I of 
1lle Appendm. 
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a Comtitution Bench of the Supreme Court; (ii) mmenee of the ques-
tion of validity of a law under article 13 to a Constitution Bench; and 
(ili) amendment of any provision of the Constitution through a Re.olu-
tion to be adopted in each Home of Parliament. 

The Committee recommend that the Member might be permitted to 
move for leave to introduce the Bill. 

(2) The Constitution (Amendment) Bill, 1971 (Amenclmerat of 
t.11'ttele 18) by Sbri C. K. Cbandrappan. 

The Bill 1eeb to provide that both men and women shall get equal 
pay for equal work in all lpberea of work. 

The Committee recommend that the Member might be permitted to 
move for leave to introduce the Bill. 

(3) The Constitution (Amendment) Bill, 1971 (A~ of 
fl'l'ticle 51) by Sbri c. K. Cbanclrappan. 

The Bill teekl to insert a new claule in article 51 with a view to 
, provide that the State sbal1 endeavour to help the national liberation 
1 movements in different countriea as also to preeerve the independence 

l of the newly independent countriea. 

The Committee decided to hear the view• of the Member before mak-
-; ii!& any recommendation with regard to thia Bill 

(4) The Conatitution (Amendment) Bill, 1971 (A1'IN'lldfMllt of 
articla 19, 22, etc.) by Sbrl A. It. Gopalan.. 

The Bill intf'r-alia seeks to provide for (i) restrictiom on the right of 
"""' citizen to hold property beyond the limit .. inay be preeeribed. 
by law; (U) wery citizen the ri&bt to work aad a living wage, free 
education upto Hiaber Secondary ltandard, unemployment and disable-
ment benelta; and CW) for reducing the aae of voters from 21 to 18 
years. 

The Committee recommend that the Member mqht be perm.itted to 
move for leave to introduce the Bill. 

• 
8. The Committee recommend tbat-

(t) the allocation of time to relOlution, as shown in peraarapb 3 
above, be qreed to by the BaUle; 

(il) the cla••Bcation and allocation of time to Bills by the Com-
mittee, u lhown in the Appendix, be aareed to by the Houle; 
and 

(ill) Sarvub.ri C. M. Stephen and A. K. Gepalan be permitted to 
move for leave to intnMluce their Comtitution (Amendment) 
Bma. Sbri c. It. Cbandrappan may ai.o be permitted to in-
troduee hia Comtltution (Amendmelat) Bill. 1.,1 (Amendment 
of article 11). 

G.G. SWELL. 
CMI,..., 

Cona9'iu. Oil Pri1Mlle ............. Billa 
nd Raoh&doas. 



APPENDIX 

SJ. Name of the Bill and the Bill No. CateaorY Timerecom-
No. Member-in-cbarp rcc:ommended mended by 

the Com-
mittee 

I The Freedom Figbten 83 of 1971 B 2 hours 
{A . • of Servic:el) 
sC~ Shri Shib-
ban Lal Saksena. 

2 The Second Wage Board 
Recommendations for 

87 of 1971 B 2 hours 

SuprlnduauyBW~ 
by Sbri D. K. 

3 The Arms (Amendment) 90 of 1971 B' •l hours 
Bill, 1971 ( .... ,.,,..,,., 
of uc1"111 2) by Dr. La-
minarain Pandey • .. 

4 The Constitution (Amend-
meat) Bill, 1971 (If,,..,_ 

91 of 1971 B 2 hours 
mmt of articles 58, 66, .ic.) 
by Sbri C. K. Chandra-
ppm. 
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